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SYNOPSIS

That the applicant is filing this O.A. for necessary orders from the Hon’ble 

Tribunal for demolition of unauthorized and illegal construction of concrete 

crematorium  by  Block  Development  Officer(BDO),  Gop  and  Bantaligarm 

Panchayt Office after cutting of trees over a forest land on Khata No. 84, Plot 

No.  10,  Kissam- Gramya Jungle (Forest  Land),  Mouza–Talakapa,  Tahasil–

Gop, District–Puri, in violation of the Forest (Conservation) Act, 1980 and 

environmental laws. The said construction was executed by the  Bantaligram 

Gram Panchayat in the year 2022, utilizing Government funds. Though there 

already exists a land recorded as “Smasan Kissam” (cremation ground) in the 

same village,  i.e.,  Khata No. 83,  Plot  No. 152, Area – Ac. 0.20 decimals, 

which  has  been  traditionally  and  continuously  used  by  the  villagers  for 

cremation purposes since time immemorial,  the crematorium was made on 

forest land. The applicant prays to the Hon’ble tribunal to order for removal of 

existing  crematorium over  the  land  along  with  imposition  of  Environment 

Compensation against the violators, Hence the application.
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LIST OF DATES

2022 :   Crematorium has been built  over  the forest  land violating  Forest 

(Conservation) Act, 1980.

08.04.22  :   Revenue  Inspector  after  inquiry  submitted  a  report  to  the 

Tahasildar,  Gop that  the said land is  of  kissam Gramya Jungle and burial 

house has been constructed over it illegally.

28.10.2025  :  Applicant  has  sent  a  representation  to  Public  authorities 

expressing concern on illegal occupation and construction over the said land 

with prayer to removal of the same.

11.11.2025 : The O.A. is filed.
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

EASTERN ZONE BENCH: KOLKATA

                       Original Application No.        /2024/EZ

(Under Section 14 R/W Section 18 (1) & (2) Of The National Green Tribunal 

Act, 2010)

In the matter of :
Dillip Kumar Samantaray            …Applicant

-Vrs.-
State of Odisha and Ors.       …Respondents

MEMO     OF     PARTIES      

1.   Sri  Dillip  Kumar  Samantaray,  aged  about  36  years,  S/o   Lingaraj 

Samantaray, at present residing at C/o Parsuram Maharana, Plot No. 3839/8, 

Malaya Vihar, G.G.P. Colony, Rasulgarh, Bhubaneswar, Odisha 

... Applicant

-Versus-

1. State of Odisha representated by Chief Secretary, Government of Odisha, 

Lokseva Bhawan, Bhubaneswar, Odisha email : csori@nic.in

2.  Principal Secretary, Department of Revenue and Disaster Management, 

Government  of  Odisha,  Secretariat  Building,  Bhubaneswar  -751001, 

revsec.od@nic.in

3. Collector  &  District  Magistrate,  Collectorate,  Puri,  PIN  -752001, 

Odisha, email : dm-puri@nic.in

4. Tahasildar, Gop, At/Po- Gop, Dist-Puri, Odisha, PIN –752110

5. Block  Development  Officer(BDO),  Gop,  At/Po-  Gop,  Dist-Puri, 

Odisha, PIN –752110

6. Divisonal  Forest  Officer,  Puri  Wildlife Division,  Puri,  Chakratirtha 

Road, Puri-752002, email : dfo.puriwl@odisha.gov.in
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PIN - 751010, email : dillipsamantary476@gmail.com

PIN- 751001, email:csori@nic.in

email :tah.gop-od@nic.in

email :ori.gop@nic.in



7. Member Secretary, State Pollution Control Board, A-118, Unit – VII, 

Nilakantha  Nagar,  Bhubaneswar,  Odisha  Pin-  751012,  email  : 

member.secy@ospcboard.org

8. Member  Secretary,  State  Environment  Impact  Assessment 

Authority(SEIAA), Odisha, At – 5RF-2/1, Acharya Vihar, Unit – 9, PIN – 

751002 email : seiaaorissa@gmail.com

9. Bantaligram  Gram  Panchayat,  represented  through  its  Panchayat 

Executive Officer(PEO), Village/Po. - Bantaligram, P.S. - Gop, Dist – Puri, 

Odisha- 752002.

CUTTACK By the Applicant through Counsel

DATE:- 04.11.2025
  

Akhand, Advocate
   B.C.E. No.O-269/2023 .  Ph:7008816891

                           email : akhand111@gmail.com
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH: KOLKATA

                       Original Application No.        /2024/EZ

(Under Section 14 R/W Section 18 (1) & (2) Of The National Green Tribunal 

Act, 2010)

In the matter of :
Dillip Kumar Samantaray            …Applicant

-Vrs.-
State of Odisha and Ors.       …Respondents

MOST RESPECTFULLY SHOWEATH :

1. The address of the Counsel of the applicant is as given above, for the 

service of notices of this application and the addresses of the respondents are 

as given above for service of notices of the applicant.

2. That  the present  application is  being filed under section 14 of  the 

National  Green  Tribunal  Act,  2010  (‘NGT  Act,  2010’  for  short)  by the 

applicant, being interested in the protection of the environment and ecology.

3. That  this  Hon’ble Tribunal  has the jurisdiction to hear the present 

original  application  as  the  present  application  and the  relief  sought  herein 

involves a substantial question relating to environment and that such question 

arises out of the implementation of the enactments specified in ‘Schedule I’ of 

the National Green Tribunal Act, 2010.

4. That the applicant is a practicing advocate and environment activist 

presently  residing  at  Bhubaneswar  and  have  filed  many  cases  before  this 

Hon’ble Tribunal for protection of environment and ecology. 

5. That  a  concrete  crematory  platform/building has  been  constructed 

over  Government  land  recorded  as  “Gramyajungle  (village  forest)” under 

Khata No. 84, Plot No. 10, Area Ac. 0.50 decimals, in  Mouza – Talakapa, 

Tahasil – Gop, District – Puri, Odisha. The said construction was executed by 

the Block Development Officer and Bantaligram Gram Panchayat in the year 
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2022, utilizing Government funds. Before construction of burial building, they 

have cleared the land by falling the trees there for  their  convenience.  The 

burning of firewood during cremation released harmful gases which degraded 

air quality and creates air pollution.  Further, Cremation fires in forest area 

poses  a  high  risk  of  accidental  forest  fires,  especially  during  dry  months. 

Burning  embers  or  residual  heat  can  ignite  nearby  vegetation,  leading  to 

uncontrolled forest damage. The photographs taken by the applicant clearly 

demonstrate that the burial house is constructed in side the Jungle area. 

              The Copies of RoR of the Khata No. 84, Plot No. 10, Kissam- 

Gramya Jungel(Village forest) in Mouza–Talakapa and the Photographs 

of constructed crematorium are annexed as Annexure – 1 Series

6. That  an  inquiry  was  conducted   in  April  2022  by  the  Revenue 

Inspector(R.I)  of  Mahapur  over  allegation  of  some villagers  regarding  the 

construction  of  burial  house  over  the  said  forest  land.  The  R.I.  Mahapur 

submitted its report to the Tahasildar, Gop stating that the said land stands 

recorded  as  kissam  Forest  Land(Gramya  Jungle).  R.I.  in  its  report  dated 

08.04.2022 further reveals that  from field verification it found that there is 

construction  of  burial  house  over  the  said  plot  without  obtaining  prior 

permission from the competent authority.

            The copies of the RTI replies obtained from DFO, Khurdha and 

PIO, Jhadapada GP are annexed as Annexure – 2.

7. That the Kisam of the said land is Gramya Jungle(Village Forest). 

Since  the  land  schedule  is  of  forest  category  and  any  kind  of  non-forest 

activities requires prior approval of Central Government under Section 2 of 

Forest  Conservation  Act  1980.  However  in  the  present  instance  no  such 

approval  has  been  obtained  for  the  construction  of  burial  building  and 

clearance of land and trees.

That   In T.N. GodavarmanThirumulkpad v. Union of India WP(C) 202 of 

1995 and order dated 12/12/1996, the Supreme Court examined the National 
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Forest Policy and issued certain directions in the light of the provisions of the 

Central Act. Direction 1 is important and reads as under:

“In view of the meaning of the word "forest" in the Act, it is 

obvious  that  prior  approval  of  the  Central  Government  is 

required  for  any  non-forest  activity  within  the  area  of  any 

"forest". In accordance with Section 2 of the Act, all on-going 

activity within any forest in any State throughout the country, 

without  the  prior  approval  of  the  Central  Government,  must 

cease forthwith.

8. That the applicant on various occasions discussed with the authorities 

and they assured to take steps for removal the illegal structure on the said 

land. But no action was taken. Therefore, the applicant sent a representation 

to all the Government Respondents on 28.10.2025 expressing concern on 

illegal occupation and construction over the said land with prayer to initiate 

action against the violators and removal of the unauthorized structure over 

the said land. But no action has been taken as on date. The local media also  

cover the issue highlighting the environmental issue.

            Copies of the representation dated 28.10.2025 and News clipping 

published  in  Orissa  Today,  Bhubnaneswar  28.10.2025  edition are 

annexed as Annexure – 3 Series.

9. That  there  already  exists  a  land  recorded  as  “Smasan  Kissam” 

(cremation ground) in the same village, i.e.,  Khata No. 83, Plot No. 152, 

Area – Ac. 0.20 decimals, which has been traditionally and continuously 

used  by  the  villagers  for  cremation  purposes  since  time  immemorial. 

However,  instead  of  utilizing  and  developing  the  said  Smasan  land  for 

community benefit,  the Panchayat authorities have  illegally constructed a 

concrete funeral platform/building on forest land, which is a clear violation 

of the Forest (Conservation) Act, 1980.
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            The Copy of RoR of the Khata No. 83, Plot No. 152, Area – Ac. 

0.20  decimals,  Kissam -  Smasan  in Mouza–Talakapa. is annexed  as 

Annexure – 4.

10. That this Hon’ble Tribunal in addition to the Hon’ble Apex Court has 

time and again shown great enthusiasm in preserving the environment and 

passing judgments that are not only important for the present but also set 

precedents for the future of our naturally well-endowed nation.

11. It is humbly prayed and of utmost importance that the present matter 

be treated with same level of urgency by this Hon’ble Tribunal.

GROUNDS

The Applicant  is filing the present Original Application from amongst 

the following grounds:

1. That  Block  and  Panchayat  authorities  have  illegally  constructed  a 

concrete funeral platform/building on forest land, which is a clear violation 

of the Forest (Conservation) Act, 1980, as no forest land can be diverted for 

non-forest purposes without prior approval from the Central Government.

2. The  Air (Prevention and Control of Pollution) Act, 1981, mandates 

that no activity causing significant emission of pollutants should be carried 

out without consent from the State Pollution Control Board. Cremations in 

forest zones lack emission control systems like chimneys, gas incinerators, 

or filters, resulting in unregulated emission of pollutants.

3. That  the  Article 48 A of the Constitution of  India  the State shall 

Endeavor  to  protect  and  improve  the  environment  and  to  safeguard  the 

forests and wildlife of the country. But in the present case the BDO and 

Gram Panchayat are involved in deforestation and illegal constructions of 

pucca burial building over a forest land, which is not acceptable in the eye 

of law.
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4. That the burning of firewood during cremation released harmful gases 

which degraded air quality and creates air pollution.  Further,  Cremation 

fires in forest area poses a high  risk of accidental forest fires, especially 

during  dry  months.  Burning  embers  or  residual  heat  can  ignite  nearby 

vegetation, leading to uncontrolled forest damage.

5. That as per sub-clause (g) of Art. 51-A of the Constitution of India it 

shall be the duty of every citizen of India to protect and improve the natural  

environment including  forests,  lakes,  rivers  and wildlife and  to  have 

compassion for living creatures. Even Panchayat Office and PRI members 

has a great  roles to protect  local  environments,  but  on contrary they are 

involved in such works that hamper ecological imbalance and huge loss to 

the forest environment. 

6. That the absence of any action by District and State authorities shows 

the pathetic red tape attitude of the Government Organization towards the 

Environment  and  thus  the  applicant  prays  urgent  intervention  of  this 

Hon’ble  Green Tribunal  and as  such seeks the direction of  this  Hon’ble 

Court to the respondents to take action in a time bound manner.

7. That the Respondent Government Organizations would fail to uphold 

the provisions of the Environment (Protection) Act, 1986, Air (Prevention 

and Control of Pollution) Act, 1981, The Forest (Conservation) Act, 1980; 

in their true letter and spirit.

LIMITATION  

That  present  application  is  within  limitation  as  the  same is  preferred 

before the stipulated time period U/s 14 of the National Green Tribunal 

Act,  2010 which is  a  continuing cause  of  action..  Thus  the  cause  of 

action  is  a  continuous  one  and  hence  the  present  application  is  filed 

within limitation period.
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PRAYER  

In  the  present  circumstances  and in  the  interest  of  justice,  it  is  most 

respectfully prayed that this Hon’ble Tribunal be pleased to pass an order 

thereby:

I. Directing to constitute of a joint committee of District Collector, Puri; 

Tahasildar, Gop; DFO,  Puri Wildlife Division, Puri, Officers of SPCB, 

Odisha and other officers as Hon’ble Tribunal deems fit to inquiry and 

submit its reports before the Tribunal.

II. Direct Collector-District Magistrate, Puri to demolish and remove of 

the illegal structures standing in the said land to protect the original form 

of the land.

III.  Fix  the  accountability/responsibilities  of  the  concerned  Govt. 

authorities  including Bantaligaram Gram Panchayat  Office’s  Executive 

Officer for their inaction and willful dereliction of duties causing  damage 

to environment.

IV. Impose Fine and Environment Compensation on responsible officials 

and establishment as there is irreparable loss to the environment and huge 

pollution due to the illegal activities in the  forest land.

V.  Pass any other order or directions that this Hon’ble Court may deems 

fit and proper in the facts and circumstances of the present case.

CUTTACK                 By the Applicant through Counsel

DATE:- 4.11.2025

  

       Akhand, Advocate

   B.C.E. No.O-269/2023 .  Ph:7008816891
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ଖତିୟାନ

ପରିଶିଷ୍ଟ - କ ମୌଜା : ତାଳକପା ତହସିଲ : ଗୋପ

ଫର୍ମ ନଂ - 99 ଥାନା : ଗୋପ ତହସିଲ ନମ୍ବର : 346

ପରିଚ୍ଛେଦ - 402 ଥାନା ନମ୍ବର : 123 ଜିଲ୍ଲା : ପୁରୀ
୧) ଖତିୟାନର
କ୍ରମିକ ନମ୍ବର ୨)ଜମିଦାରଙ୍କ ନାମ ଓ ଖେୱାଟ ବା ଖତିୟାନର କ୍ରମିକ ନମ୍ବର ୩) ପ୍ରଜାର ନାମ, ପିତାର ନାମ, ଜାତି ଓ ବାସସ୍ଥାନ

84 ଓଡିଶା ସରକାର ଖେଵାଟ ନଂ 1 ରକ୍ଷିତ

୪) ସ୍ଵତ୍ଵ ୫) ଦେୟ ୬) କ୍ରମବର୍ଦ୍ଧନଶୀଳ ଖଜଣାର ବିବରଣୀ

ଜଳକର ଖଜଣାସେସ୍
ନିସ୍ତାର ସେସ୍ ଓ
ଅନ୍ୟାନ୍ୟ ସେସ୍
ଯଦି କିଛି ଥାଏ

ମୋଟ

0.00 0.00 0.00 0.00

୭) ବିଶେଷ ଅନୁ ସଙ୍ଗ
ଯଦି କିଛି ଥାଏ

BLANK SPACE FOR STAMPING
ଅନ୍ତିମ ପ୍ରକାଶନ ତାରିଖ :20/04/1988
ଖଜଣା ଧାର୍ଯ୍ୟ ତାରିଖ :01/04/1989

 

03/11/2025, 22:46 about:blank

about:blank 1/2

Annexure - 1 Series
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ଖତିୟାନର କ୍ରମିକ ନଂ : 84 ମୌଜା : ତାଳକପା ଜିଲ୍ଲା : ପୁରୀ

ଚକର ନମ୍ବର
ଚକ ଭୁ କ୍ତ
ହୋଇ ଥିବା
ପ୍ଳଟ

ଚକ ଭୁ କ୍ତ
ହୋଇ ନଥିବା

ପ୍ଳଟ

କିସମର ବିସ୍ତାରିତ
ବିବରଣୀ ଓ
ଚୌହଦି

ରକବା ଚକ ଭୁ କ୍ତ ହୋଇ
ନଥିବା ଜମିର
କିସମ

ମନ୍ତବ୍ୟ
ଏକର ଡି. ହେକ୍ଟର

8 9 10 11 12 13 14 15

118 0 1200 0.0486 ଘରବାରି

101 2 3500 0.9510 ଗୋଚର

151 3 0200 1.2222 ଗୋଚର

201 0 2100 0.0849 ଗୋଚର

203 0 1800 0.0729 ଗୋଚର

230 0 3700 0.1497 ଗ୍ରାମ୍ୟ ଜଙ୍ଗଲ

271 0 2800 0.1133 ଗ୍ରାମ୍ୟ ଜଙ୍ଗଲ

153 0 1300 0.0526 ଗ୍ରାମ୍ୟ ଜଙ୍ଗଲ

163 0 0300 0.0121 ଗ୍ରାମ୍ୟ ଜଙ୍ଗଲ

10 0 5000 0.2023 ଗ୍ରାମ୍ୟ ଜଙ୍ଗଲ

120 0 2000 0.0809 ଜଳସେଚନ
ନାଳି

137 0 1900 0.0729 ଜଳସେଚନ
ନାଳି

114 0 6000 0.2428 ଜଳାଶୟ ଦୁ ଇ
(ଗଡିଆ)

247 0 1100 0.0445 ଜଳାଶୟ ଦୁ ଇ
(ଗଡିଆ)

282 0 2300 0.0930 ଜଳାଶୟ ଦୁ ଇ
(ଗଡିଆ)

293 0 1800 0.0729 ଜଳାଶୟ ଦୁ ଇ
(ଗଡିଆ)

294 0 5100 0.2063 ଜଳାଶୟ ଦୁ ଇ
(ଗଡିଆ)

  17 plots 9 2100 3.7229

ରାଷ୍ଟ୍ରୀୟ ସୂଚନା ବିଜ୍ଞାନ କେନ୍ଦ୍ର 03/11/2025 10:45:58 IP :49.42.183.243

03/11/2025, 22:46 about:blank

about:blank 2/2
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Translation   of Land Records      

Khatiyan

Schedule -I Revenue Village: 
Talakapa

Tehsil: Gop

Form No. 99 Thana: Gop Tehsil No: 346

Parichhed - 402 Thana No.: 123 District: Puri

1) ) Serial No of Khatiyan 2)Name of Land Lord & 
Kheyat No or Records of 
Rights Serial No:

3)Name of Tenant/ RoR Holder 
with Father Name, Caste and 
Residential Address

84 Odisha Govt Khewat No. 1  Rakshita

4) Type of Rights 5) Payment 6) Details of Cumulative Rent

Water tax Rent Cess Nistar Cess 
& Other 
Cess if
any

Total

0.00 0.00 0.00 0.00
6) Special 

Description (if 
Any)

BLANK SPACE FOR 
STAMPING

Date of Final Publication:  20  / 04 / 1988
Scheduled Date of Rent: 01/ 04/ 1989
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Sl No of Khatiyan : 84 Revenue Village: Talakapa District:

Name of 
Chak
a

Plot those 
are not 
under 
Chaka

Plot No under 
Chaka

Details of 
Land 

Type &
Boundary

Area Land use 
of Plot 
not under 
Chaka

Remarks
Ac
re

Decima
l

Hectare

8 9 10 11 1 2 13 14 15

10 0 5000 0.2023
Gramya 
Jungle

National Informatics Centre, Odisha
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Annexure -2
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Annexure - 3 Series
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P-3BhubaneswarTuesday 28 October 2025STATE

Free and Fair Elections for Democracy
Buguda,(TNB): India is

known as a large demo-

cratic country in the world.

To strengthen India's

healthy democratic sys-

tem, free and fair elections

are essential. Otherwise,

the country will move to-

wards dictatorship. Due to

which the democratic

rights of the people will be

destroyed and freedom of

speech will disappear and

they will have to suffer a

miserable condition. Cur-

rently, various political

parties and the media have

complained that fair elec-

tions have not been held

in our India. It is alleged

that due to voting through

EVMs, the number of

votes cast was more than

the number that was

counted. It is alleged that

about 40 percent of the to-

tal voting were cast be-

tween 6 pm and 11 pm.

The main opposition party

of the country created a

public movement against

this across the country, but

the Election Commission

has not been able to re-

spond to it satisfactorily.

The Election Commis-

sion, in a press conference,

stated that the allegations

of vote-rigging by the op-

position party leaders were

not true and ordered them

to be withdrawn within

seven days.  But the oppo-

sition leader did not com-

ply and drank tea with the

voters in Bihar whose

names were removed from

the voter list by the Elec-

tion Commission on the

grounds of death. That is

probably why he did not

have the courage to take

action against the opposi-

tion leader.

Media is known as the

fourth pillar of democracy.

After the news was pub-

lished in the media, the

Honorable Court and the

Police seem to have started

their own fight. But in the

last general election, the

media published the alle-

gation that more votes

were counted than the

number of votes cast, but

the Election Commission

has not taken any steps to

reveal the truth. Rather, it

has stated that no truth has

been found in this matter.

In Odisha, the opposition

party has submitted a writ-

ten complaint to the Elec-

tion Commission about

vote rigging and even af-

ter going back and re-

minding it, no action has

been taken. After the com-

plaint, the Election Com-

mission should have in-

vestigated the complaint

and proved its impartial-

ity. If this was not within

its power, then it would

have been right to prove

its impartiality by publish-

ing the number of votes

cast and whether there was

more votes in the count

with the permission of the

Honorable Court.  In the

recent past, the defeated

candidate was declared the

winner after the recount of

EVMs before the Hon'ble

Court. This has proven the

weakness of the Election

Commission. The Elec-

tion Commission, being

an independent body, has

been empowered by the

Constitution to strengthen

the democratic system of

India by conducting free

and fair elections. The

Election Commission

should take advantage of

this opportunity and en-

sure that it remains a vigi-

lant guardian of democ-

racy.

Although many experts

in the world have ex-

pressed their opinion that

EVM machines can be

tampered and the opposi-

tion parties in our country

have claimed that since

the Supreme Court has not

ordered a ban on the use

of EVMs, the votes will be

collected using EVM ma-

chines in the upcoming

Bihar assembly elections

and Odisha's Nuapada as-

sembly elections. If EVM

machines can really be

rigged, then the opposi-

tion political parties in

particular will have to

work very carefully. Effi-

cient agents will have to

be posted in every booth.

At the end of the election,

each agent will definitely

write a list of the polling

officers and bring it in

writing from the presid-

ing officer. This will have

to be stored safely with

the representative of the

candidates of each block

or the block president of

the political party and the

total number of votes for

the block will be pre-

pared. Similarly, the total

number of votes for the

block will have to be

brought in writing from

the election officer of each

block.  In addition, the to-

tal votes from the District

Election Officer, the total

votes of the Block Elec-

tion Officers under the

Election Constituency

and the total vote of the

District Election Officer

will have to be checked to

see if they match. If there

is a mistake, then a com-

plaint will have to be

filed immediately. If the

number of voters does not

match the vote count re-

sults, then you can file a

complaint against this. It

is hoped that this will

clarify the allegations of

high voting between 6

pm and 11 pm.
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Ramrup has embarked on a journey of discovery
Jajpur, (TNB): Mauritian

civil servant Ramroop

Jugurnauth, 64, arrived in

Jajpur earlier this week on

a personal mission — to

trace his ancestral roots.

This marks his fourth

visit to Jajpur in pursuit

of his lineage. During the

trip, he also fulfilled a

solemn promise by im-

mersing the bones and

ashes of his late uncle in

the Baitarani

river.Jugurnauth, who is

an HR manager in

Mauritius police, pos-

sesses archival documents

confirming that his ances-

tor hailed from Jajpur dis-

trict. “My ancestor

Jagannath Dash, coolie

no. 352036, came to

Mauritius in 1870 from a

village in Jajpur. He never

returned after completing

his indenture period. He

chose to settle down and

raise a family in

Mauritius. Around 155

years later, I have come to

pay tribute to him. He

planted a tree, and I am

just a leaf. We are Brah-

mins, and our gotra is

Shandilya,” said

Jugurnauth.His uncle,

Dronacharia Jugurnauth,

passed away in 2022 at

82. “During the final days

of his life, he advised me

to immerse his bones and

ashes in the sacred

Baitarani river. Though

he never visited Odisha,

I fulfilled his wish last

Friday at Siddheswar

Mandir ghat and per-

formed the funeral rites,”

he added. Jugurnauth be-

gan his search for roots in

1991 at the Mahatma

Gandhi Institute Library

and Archives in Moka,

Mauritius.

    However, he has yet to

locate the exact village or

family. “Our family lost

the Odia language, cul-

ture and traditions. But

after 34 years of relentless

search, I remain confident

that I will one day recon-

nect with my long-lost

family in Odisha,” he

said.He has been moving

from village to village

along the Baitarani, deter-

mined to find his ances-

tral home. “Many

Mauritians have success-

fully traced their roots in

India. I consider myself

unlucky so far, but I hope

this time it will be differ-

ent. People in Jajpur are

helping me in my mis-

sion. My wife and two

daughters will soon join

me to support the search,”

he said.Reflecting on his-

tory, Jugurnauth said,

“When slavery was abol-

ished, the British colonial

rulers of Mauritius turned

to indentured labour from

India to sustain the

island’s development. My

family name is actually

that of my migrant ances-

tor. It might have been

different in India.

   ”He also highlighted

the significance of Nov 2,

a public holiday in

Mauritius commemorat-

ing the arrival of inden-

tured labourers. “The ship

‘Atlas’ brought 36 Indian

labourers to Mauritius on

Nov 2, 1834. Between

then and the formal end

of indenture in 1910, over

4,50,000 Indians from

various states crossed the

Indian Ocean to

Mauritius. From being ill-

treated by the British, we

gradually rose to take

charge of our destiny. To-

day, we hold pride and

power in Mauritius. The

struggle has been long and

hard,” Jugurnauth said.

BJD Leaders, Supporters Defect to
BJP in Jharsuguda; Minister Suraj

Hails Grassroots Expansion
JHARSUGUDA Special

Correspondent), October

27: In a significant boost

to the Bharatiya Janata

Party (BJP) in western

Odisha, several elected

representatives and sup-

porters from the Biju

Janata Dal (BJD) for-

mally switched allegiance

to the saffron camp at a

ceremony held at the

party’s BTM office here

on Monday.

Higher Education, Sports

and Youth Affairs Minis-

ter Suryabanshi Suraj,

who presided over the

event, welcomed the new

entrants and described the

influx as evidence of

growing public trust in

the welfare policies of

both the Central and State

BJP governments. “BJD

leaders and workers are

joining us across Odisha

without any expectation

of personal gain. This

merger will fortify our

grassroots presence in

Jharsuguda,” he stated.

 Bargarh MP Pradeep

Purohit, also present,

credited the BJP’s decade-

long national governance

since 2014 for India’s de-

velopment trajectory and

asserted that Odisha is

now witnessing similar

progress under the party’s

rule. He expressed opti-

mism about sweeping the

forthcoming three-tier

Panchayat polls, captur-

ing all block chairperson

posts and the Jharsuguda

Municipal Council.

Jharsuguda MLA

Tankadhar Tripathy un-

derlined that the defec-

tions would accelerate

the district’s develop-

ment and consolidate the

BJP’s organisational

strength.

Among the prominent

defectors were Tileimal

Sarpanch Tikeshwar

Kanta, Sarangloi

Sarpanch Lalit Kumar

Seth, Bhatlaida Sarpanch

Dushmanta Bhoi,

Kulemura Samiti Mem-

ber Kalyani Bagh, and

former BJD district gen-

eral secretary

Lankeshwar Bhim.

BJP district president

Raghunandan Panda,

along with senior leaders

Netaji Patnaik, Lalit

Magar, Sahaspur

Sarpanch Sukanti

Jayapuria, Bimalendu

Bhol, and Bishwajit

Sarangi, extended a

warm reception to the

new members.

The event signals the

BJP’s aggressive expan-

sion in the Laikera

block and reinforces its

strategy to challenge the

BJD’s tradit ional

stronghold ahead of lo-

cal body elections.

Mass fish death in Paradeep

Kholua Village Holds Durga
Puja Prize Distribution

Talcher,(TNB): The prize distribution ceremony of the

annual sports competition organized by the Durga Puja

Sports Committee was held on Saturday evening in

Kholua village of Talcher block. The prize distribution

ceremony organized under the supervision of Sports

Committee Chief Falguni Das and former Sarpanch of

Gurjanguli Panchayat Santosh Kumar Mohanty was

attended by intellectual Pratap Chandra Patnaik as the

guest of honor, lawyer Madhusudan Sahu as the chief

speaker, ward members Lily Samal and GolapiSamal,

MakardhwajSamal, Susanta Patnaik as the chief guest

and awarded the winners. First, the lamp was lit by the

guests. Later, the national anthem was sung by the girls

and the village's oath song and condolence meeting were

held. On this occasion, more than 200 winners of the

competition and 10 people from the village were

awarded the PratibhaSamana and 12 people were

awarded the Kalinga Image Samana. Paik Akhada and

cultural programs were held during this event.

 Paradeep,(TNB): Thou-

sands of  fish were found

dead in the Atharbanki

creek near Paradip port

town in Jagatsinghpur

district on  26th October.

Local fishermen have ex-

pressed their dissatisfac-

tion with PPL manage-

ment, asserting that they

are solely responsible for

this loss. Sarat Ch Behra

informed the media that

the incident occurred due

to a leak from an acid pipe

belonging to PPL.

     They have also re-

ported this situation to the

ADM, the pollution con-

trol board, and the au-

thorities at PPL. Mr.

Srikant Parida, President

of the OMPHA,

Paradeep, also told the

media   that such inci-

dents occur regularly and

although PPL authorities

have made assurances,

they have not imple-

mented any permanent

solutions. He further

criticized the local pollu-

tion control board, claim-

ing they are powerless to

resolve  the issue. Mr

Parida also  demanded

compensation for local

fishermen to help sustain

their livelihoods.

Environment Activist Flags Illegal Crematorium Built
On Forest Land in Puri; Seeks Action from Govt

 Bhubaneswar,(TNB):

Environment protection

activist and advocate Sri

Dillip Kumar Samantaray

has submitted a detailed

representation to multiple

authorities, alleging the

illegal construction of a

crematory platform on

forest land in Talakapa

village under Gop Tahasil

of Puri district.  The rep-

resentation has been sub-

mitted to the Principal

Secretary, Department of

Revenue and Disaster

Management, Govern-

ment of Odisha, the Col-

lector and District Mag-

istrate, Puri, the

Tahasildar, Gop, the Di-

visional Forest Officer,

Puri Wildlife Division,

the Member Secretary,

Odisha State Pollution

Control Board, and the

Member Secretary, State

Environment Impact As-

sessment Authority

(SEIAA), Odisha. Ac-

cording to Mr.

Samantaray, the

Bantaligram Gram

Panchayat has con-

structed a concrete crema-

tory platform on Khata

No. 84, Plot No. 10, clas-

sified as Gramyajungle

(village forest) land, mea-

suring Ac. 0.50 decimals,

in the year 2022, using

Government funds. Be-

fore the construction, sev-

eral trees were allegedly

cut down without permis-

sion from the competent

forest authorities.

 He pointed out that the

village already has a des-

ignated cremation ground

recorded as Smasan

Kissam under Khata No.

83, Plot No. 152, with an

area of Ac. 0.20 decimals,

which villagers have been

using for generations.

Despite this, the

Panchayat diverted forest

land for non-forest use, in

violation of the Forest

(Conservation) Act, 1980,

and environmental pro-

tection laws.  Mr.

Samantaray has urged the

authorities to conduct a

joint field inquiry, demol-

ish the illegal structure,

and restore the original

nature of the forest land.

He has also demanded

disciplinary and legal ac-

tion against those respon-

sible for violating statu-

tory environmental norms

and misuse of public

funds.

 “The construction over

forest land without ap-

proval from the Central

Government is illegal and

unsustainable. The ad-

ministration must act im-

mediately to protect the

village forest and uphold

the law,” he stated. Envi-

ronmentalists in the re-

gion have supported the

move, saying such en-

croachments pose a seri-

ous threat to forest conser-

vation and ecological bal-

ance in coastal Odisha.

ABVP Kantabanji Organized Campus Cleanliness
Drive : A Step Towards Plastic-Free Environment

 Kantabanji, TNB: A cleanliness drive was organized

today by the Akhil Bharatiya Vidyarthi Parishad

(ABVP), Kantabanji unit, at Kantabanji Vocational

College under the campaign titled “Sunday for Envi-

ronment.” The initiative aimed to make the college cam-

pus plastic-free and promote a clean, healthy learning

atmosphere.  ABVP activists stated that similar clean-

liness drives will soon be conducted across various col-

leges in Balangir district to spread awareness about

environmental protection and responsible waste man-

agement. During the drive, plastic waste, wrappers, and

other litter were removed from the premises, while stu-

dents were encouraged to adopt eco-friendly habits.

 The programme witnessed the participation of Vikash

Sahu,State SFD Head; Subhasis Pani, District Co-con-

vener; Subrat Mahakud, Nagar Pramukh; Ashish Yadav,

Nagar Co-pramukh; Divyanshu Panigrahi, Nagar Sec-

retary; Prabhat Neura, Nagar SFD Co-ordinator; Rabi

Jhara, RKM Co-ordinator; Prashant Podh, Ayush

Agrawal, and several other dedicated ABVP activists.

Speaking on the occasion, ABVP members said that

the campaign aims to create awareness among stu-

dents about the importance of cleanliness and envi-

ronmental responsibility. The organization plans to

extend this “Plastic-Free Campus” initiative to all edu-

cational institutions across the district.

Mega Maritime Tourism Project in Puri soon
Puri,(TNB): Here is another good news for Puri people after opening of PG Class in

Sri Jagannatgh Medical College and Hospital, soon a ship  terminal will be estab-

lished in between Puri and Satapada near sea for transportation of passengers by ship

to different places of the state and outside. The terminal is expected to be established

near proposed Sri Jagannath Air Port site in order to make this holy city beautiful

and attractive for tourists. The proposed service will be from Puri to Paradip ,

Visakhapatna in Andhra, Digha in West Bengal  and Andaman Nikober Islands

official sources said. Detailed Project Report is being prepared jointly by Odisha

Tourism Department and IPICOL with an estimated cost of 1.5 lakh  Crore ru-

pees  and will be completed within 3 years. Government of Odisha is seriously

working for its implementation and will sign MOU with interested parties/com-

panies in the proposed Indian Maritime Week (IMW) to be held in Mumbai from

27th to 31st of this month.Talking with press Paradeep Port Authority Chairman

Sri P.L.Haranand  said ,the  ground work will be developed simultaneously at

Puri and Paradip for the purpose. When completed this project will strengthen in

making of Ships, its Repairing, development of ports and Commerce in India.

Orissa Today(Daily Newspaper), Bhubaneswar, Dt - 28.10.2025
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ଖତିୟାନ

ପରିଶିଷ୍ଟ - କ ମୌଜା : ତାଳକପା ତହସିଲ : ଗୋପ

ଫର୍ମ ନଂ - 99 ଥାନା : ଗୋପ ତହସିଲ ନମ୍ବର : 346

ପରିଚ୍ଛେଦ - 402 ଥାନା ନମ୍ବର : 123 ଜିଲ୍ଲା : ପୁରୀ
୧) ଖତିୟାନର
କ୍ରମିକ ନମ୍ବର ୨)ଜମିଦାରଙ୍କ ନାମ ଓ ଖେୱାଟ ବା ଖତିୟାନର କ୍ରମିକ ନମ୍ବର ୩) ପ୍ରଜାର ନାମ, ପିତାର ନାମ, ଜାତି ଓ ବାସସ୍ଥାନ

83 ଓଡିଶା ସରକାର ଖେଵାଟ ନଂ 1 ସର୍ବ ସାଧାରଣ

୪) ସ୍ଵତ୍ଵ ୫) ଦେୟ ୬) କ୍ରମବର୍ଦ୍ଧନଶୀଳ ଖଜଣାର ବିବରଣୀ

ଜଳକର ଖଜଣାସେସ୍
ନିସ୍ତାର ସେସ୍ ଓ
ଅନ୍ୟାନ୍ୟ ସେସ୍
ଯଦି କିଛି ଥାଏ

ମୋଟ

0.00 0.00 0.00 0.00

୭) ବିଶେଷ ଅନୁ ସଙ୍ଗ
ଯଦି କିଛି ଥାଏ

BLANK SPACE FOR STAMPING
ଅନ୍ତିମ ପ୍ରକାଶନ ତାରିଖ :20/04/1988
ଖଜଣା ଧାର୍ଯ୍ୟ ତାରିଖ :01/04/1989
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ଖତିୟାନର କ୍ରମିକ ନଂ : 83 ମୌଜା : ତାଳକପା ଜିଲ୍ଲା : ପୁରୀ

ଚକର ନମ୍ବର ଚକ ଭୁ କ୍ତ ହୋଇ
ଥିବା ପ୍ଳଟ

ଚକ ଭୁ କ୍ତ ହୋଇ
ନଥିବା ପ୍ଳଟ

କିସମର ବିସ୍ତାରିତ
ବିବରଣୀ ଓ
ଚୌହଦି

ରକବା
ଚକ ଭୁ କ୍ତ
ହୋଇ
ନଥିବା
ଜମିର
କିସମ

ମନ୍ତବ୍ୟ
ଏକର ଡି. ହେକ୍ଟର

8 9 10 11 12 13 14 15

152 0 2000 0.0809 ଶ୍ମଶାନ

202 0 1000 0.0405 ରାସ୍ତା

204 0 9300 0.3763 ରାସ୍ତା

  3 plots 1 2300 0.4977

ରାଷ୍ଟ୍ରୀୟ ସୂଚନା ବିଜ୍ଞାନ କେନ୍ଦ୍ର 03/11/2025 10:48:53 IP :49.42.183.243
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Translation   of Land Records      

Khatiyan

Schedule -I Revenue Village: 
Talakapa

Tehsil: Gop

Form No. 99 Thana: Gop Tehsil No: 346

Parichhed - 402 Thana No.: 123 District: Puri

1) ) Serial No of Khatiyan 2)Name of Land Lord & 
Kheyat No or Records of 
Rights Serial No:

3)Name of Tenant/ RoR Holder 
with Father Name, Caste and 
Residential Address

83 Odisha Govt Khewat No. 1 Sarbasadharan(Public)

4) Type of Rights 5) Payment 6) Details of Cumulative Rent

Water tax Rent Cess Nistar Cess 
& Other 
Cess if
any

Total

0.00 0.00 0.00 0.00
6) Special 

Description (if 
Any)

BLANK SPACE FOR 
STAMPING

Date of Final Publication:  20  / 04 / 1988
Scheduled Date of Rent: 01/ 04/ 1989
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Sl No of Khatiyan : 84 Revenue Village: Talakapa District:

Name of 
Chak
a

Plot those 
are not 
under 
Chaka

Plot No under 
Chaka

Details of 
Land 

Type &
Boundary

Area Land use 
of Plot 
not under 
Chaka

Remarks
Ac
re

Decima
l

Hectare

8 9 10 11 1 2 13 14 15

152 0 2000 0.0809
Smasan(gra
veyard)

National Informatics Centre, Odisha
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	That the applicant is filing this O.A. for necessary orders from the Hon’ble Tribunal for demolition of unauthorized and illegal construction of concrete crematorium by Block Development Officer(BDO), Gop and Bantaligarm Panchayt Office after cutting of trees over a forest land on Khata No. 84, Plot No. 10, Kissam- Gramya Jungle (Forest Land), Mouza–Talakapa, Tahasil–Gop, District–Puri, in violation of the Forest (Conservation) Act, 1980 and environmental laws. The said construction was executed by the Bantaligram Gram Panchayat in the year 2022, utilizing Government funds. Though there already exists a land recorded as “Smasan Kissam” (cremation ground) in the same village, i.e., Khata No. 83, Plot No. 152, Area – Ac. 0.20 decimals, which has been traditionally and continuously used by the villagers for cremation purposes since time immemorial, the crematorium was made on forest land. The applicant prays to the Hon’ble tribunal to order for removal of existing crematorium over the land along with imposition of Environment Compensation against the violators, Hence the application.
	2022 : Crematorium has been built over the forest land violating Forest (Conservation) Act, 1980.
	08.04.22 : Revenue Inspector after inquiry submitted a report to the Tahasildar, Gop that the said land is of kissam Gramya Jungle and burial house has been constructed over it illegally.
	28.10.2025 : Applicant has sent a representation to Public authorities expressing concern on illegal occupation and construction over the said land with prayer to removal of the same.
	11.11.2025 : The O.A. is filed.
	MEMO OF PARTIES
	1. Sri Dillip Kumar Samantaray, aged about 36 years, S/o Lingaraj Samantaray, at present residing at C/o Parsuram Maharana, Plot No. 3839/8, Malaya Vihar, G.G.P. Colony, Rasulgarh, Bhubaneswar, Odisha
	... Applicant
	1. State of Odisha representated by Chief Secretary, Government of Odisha, Lokseva Bhawan, Bhubaneswar, Odisha email : csori@nic.in
	2. Principal Secretary, Department of Revenue and Disaster Management, Government of Odisha, Secretariat Building, Bhubaneswar -751001, revsec.od@nic.in
	3. Collector & District Magistrate, Collectorate, Puri, PIN -752001, Odisha, email : dm-puri@nic.in
	4. Tahasildar, Gop, At/Po- Gop, Dist-Puri, Odisha, PIN –752110
	5. Block Development Officer(BDO), Gop, At/Po- Gop, Dist-Puri, Odisha, PIN –752110
	6. Divisonal Forest Officer, Puri Wildlife Division, Puri, Chakratirtha Road, Puri-752002, email : dfo.puriwl@odisha.gov.in
	7. Member Secretary, State Pollution Control Board, A-118, Unit – VII, Nilakantha Nagar, Bhubaneswar, Odisha Pin- 751012, email : member.secy@ospcboard.org
	8. Member Secretary, State Environment Impact Assessment Authority(SEIAA), Odisha, At – 5RF-2/1, Acharya Vihar, Unit – 9, PIN – 751002 email : seiaaorissa@gmail.com
	9. Bantaligram Gram Panchayat, represented through its Panchayat Executive Officer(PEO), Village/Po. - Bantaligram, P.S. - Gop, Dist – Puri, Odisha- 752002.
	MOST RESPECTFULLY SHOWEATH :
	1. The address of the Counsel of the applicant is as given above, for the service of notices of this application and the addresses of the respondents are as given above for service of notices of the applicant.
	2. That the present application is being filed under section 14 of the National Green Tribunal Act, 2010 (‘NGT Act, 2010’ for short) by the applicant, being interested in the protection of the environment and ecology.
	3. That this Hon’ble Tribunal has the jurisdiction to hear the present original application as the present application and the relief sought herein involves a substantial question relating to environment and that such question arises out of the implementation of the enactments specified in ‘Schedule I’ of the National Green Tribunal Act, 2010.
	4. That the applicant is a practicing advocate and environment activist presently residing at Bhubaneswar and have filed many cases before this Hon’ble Tribunal for protection of environment and ecology.
	5. That a concrete crematory platform/building has been constructed over Government land recorded as “Gramyajungle (village forest)” under Khata No. 84, Plot No. 10, Area Ac. 0.50 decimals, in Mouza – Talakapa, Tahasil – Gop, District – Puri, Odisha. The said construction was executed by the Block Development Officer and Bantaligram Gram Panchayat in the year 2022, utilizing Government funds. Before construction of burial building, they have cleared the land by falling the trees there for their convenience. The burning of firewood during cremation released harmful gases which degraded air quality and creates air pollution. Further, Cremation fires in forest area poses a high risk of accidental forest fires, especially during dry months. Burning embers or residual heat can ignite nearby vegetation, leading to uncontrolled forest damage. The photographs taken by the applicant clearly demonstrate that the burial house is constructed in side the Jungle area.
	The Copies of RoR of the Khata No. 84, Plot No. 10, Kissam- Gramya Jungel(Village forest) in Mouza–Talakapa and the Photographs of constructed crematorium are annexed as Annexure – 1 Series
	6. That an inquiry was conducted in April 2022 by the Revenue Inspector(R.I) of Mahapur over allegation of some villagers regarding the construction of burial house over the said forest land. The R.I. Mahapur submitted its report to the Tahasildar, Gop stating that the said land stands recorded as kissam Forest Land(Gramya Jungle). R.I. in its report dated 08.04.2022 further reveals that from field verification it found that there is construction of burial house over the said plot without obtaining prior permission from the competent authority.
	The copies of the RTI replies obtained from DFO, Khurdha and PIO, Jhadapada GP are annexed as Annexure – 2.
	7. That the Kisam of the said land is Gramya Jungle(Village Forest). Since the land schedule is of forest category and any kind of non-forest activities requires prior approval of Central Government under Section 2 of Forest Conservation Act 1980. However in the present instance no such approval has been obtained for the construction of burial building and clearance of land and trees.
	That In T.N. GodavarmanThirumulkpad v. Union of India WP(C) 202 of 1995 and order dated 12/12/1996, the Supreme Court examined the National Forest Policy and issued certain directions in the light of the provisions of the Central Act. Direction 1 is important and reads as under:
	The Applicant is filing the present Original Application from amongst the following grounds:
	1. That Block and Panchayat authorities have illegally constructed a concrete funeral platform/building on forest land, which is a clear violation of the Forest (Conservation) Act, 1980, as no forest land can be diverted for non-forest purposes without prior approval from the Central Government.
	2. The Air (Prevention and Control of Pollution) Act, 1981, mandates that no activity causing significant emission of pollutants should be carried out without consent from the State Pollution Control Board. Cremations in forest zones lack emission control systems like chimneys, gas incinerators, or filters, resulting in unregulated emission of pollutants.
	3. That the Article 48 A of the Constitution of India the State shall Endeavor to protect and improve the environment and to safeguard the forests and wildlife of the country. But in the present case the BDO and Gram Panchayat are involved in deforestation and illegal constructions of pucca burial building over a forest land, which is not acceptable in the eye of law.
	4. That the burning of firewood during cremation released harmful gases which degraded air quality and creates air pollution. Further, Cremation fires in forest area poses a high risk of accidental forest fires, especially during dry months. Burning embers or residual heat can ignite nearby vegetation, leading to uncontrolled forest damage.
	5. That as per sub-clause (g) of Art. 51-A of the Constitution of India it shall be the duty of every citizen of India to protect and improve the natural environment including forests, lakes, rivers and wildlife and to have compassion for living creatures. Even Panchayat Office and PRI members has a great roles to protect local environments, but on contrary they are involved in such works that hamper ecological imbalance and huge loss to the forest environment.
	6. That the absence of any action by District and State authorities shows the pathetic red tape attitude of the Government Organization towards the Environment and thus the applicant prays urgent intervention of this Hon’ble Green Tribunal and as such seeks the direction of this Hon’ble Court to the respondents to take action in a time bound manner.
	7. That the Respondent Government Organizations would fail to uphold the provisions of the Environment (Protection) Act, 1986, Air (Prevention and Control of Pollution) Act, 1981, The Forest (Conservation) Act, 1980; in their true letter and spirit.
	LIMITATION
	That present application is within limitation as the same is preferred before the stipulated time period U/s 14 of the National Green Tribunal Act, 2010 which is a continuing cause of action.. Thus the cause of action is a continuous one and hence the present application is filed within limitation period.
	PRAYER
	In the present circumstances and in the interest of justice, it is most respectfully prayed that this Hon’ble Tribunal be pleased to pass an order thereby:
	I. Directing to constitute of a joint committee of District Collector, Puri; Tahasildar, Gop; DFO, Puri Wildlife Division, Puri, Officers of SPCB, Odisha and other officers as Hon’ble Tribunal deems fit to inquiry and submit its reports before the Tribunal.
	II. Direct Collector-District Magistrate, Puri to demolish and remove of the illegal structures standing in the said land to protect the original form of the land.
	III. Fix the accountability/responsibilities of the concerned Govt. authorities including Bantaligaram Gram Panchayat Office’s Executive Officer for their inaction and willful dereliction of duties causing damage to environment.
	IV. Impose Fine and Environment Compensation on responsible officials and establishment as there is irreparable loss to the environment and huge pollution due to the illegal activities in the forest land.
	V. Pass any other order or directions that this Hon’ble Court may deems fit and proper in the facts and circumstances of the present case.
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